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HON'3LE M R. S. R. ̂ 'OIGE VICE CHaI RF-I aN ( a)
HON'BL E-DR. A. VEDAVaLLI MEi^lBERCD)

Shri L.l^l .Khanna,

S/o Late- 3hri S.N..Khanna,
.II-B/31, IaRI 03lony,

p us a ' Campus, , -
Neu Delhi Applicant.

(By A-duocatel Shri K.L.Bhandula )
Versus

1 . Secreta ry to ̂  the
g  . Gov/t. of Indiaf
W  Ministry of Science & Technology,

Department of Science & Rechnology,
Kutab Ho tel,
Mehrauli,

'( Neu Delhi.

2. The Surveyor General,
Surveyor of India, .
Go vti 0 f In dia,
Po st Box No . 37,
Dehra dun -01

3. The Director Survey (Al R) >
Uest Bio ck-I \lf R. K.Puram,

■  ■ New' Delhi -066- .....Respondents.'

(By Advocate! Shri K.C,Deuan) .

n-RHFR

HON « BL E M R. S. R. AOl G E. IJI CE CH Al iRM aN ( a) .

Applicant impjjgns respondents' order

dated 27,10, 97( Annexure-ir) and seeks treatment

as a Survey Assistant u, e. f. 3anuaiy,1 997 till

31.1 0,97-uith consequential benefits,

'2* Applicant uas promoted as survey Assistant

an d^t ransferred to Hyderabad vide order dated

28,1 ,97 CAonexure-III) .Para'2 o f the aforesaid

order cl.ea rly stated that the date of their

being relieved for promotion, or the date of

iiheir refusing promotion should be intimated to
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the office by 14,2,97 and if no Infoimation uas

rsceiwed by that date it uiould be assunsd that applicant

u3s not interested in being prompted and ijould be

debarred for further promotion for one year u.e.f#'

15,2,97. piicant was to retire on superannuation

on 3l,10ii97 and represented against'being transferred

to Hyderabad on 20,1 ,97 and 20,3,'97 on account of this

^fi.tr,and ce rtain. family circumstances, l^on receiv/ing no
satisfactory response from respondents he decided

to proceed to Hyderabad and applied for Ta/OA on

5,9,9? upon u/hi (di he was informed that his case had

been treated as a refusal and his promotion/

transfer o rder did not stan d .anymore* He states

■  that uhEn he came to knou that a post of Suruey

Assistant against, uhich he had bean posted at

Hy derabad. ha d been temporarily t ran sferred to Delhi

till 1,11,97 he submitted his joining report on 11,9,9?

which ijas acc^ted by respondfflits' office and he

started to perfoOT the duties of Survey Assistant,

but on 31,10,^ he received the impugned letter

dated 27,1 0,=g7.

3. ijje have heard applicant's counsel

Shri Bhandula and respond^ts' counsel Shri Oawan,

ye h=iva also perused the materials on record,

dearly in terms of para 2 of respond^ts* .

order dated 28,1,9? noticed above, applicant's

conduct must be treated as his refusal to proceed to

Hyderabad on promotion and in terms of that order

respondents were fully entitled to treat his case as
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□ na of refusal to acc^t promotion and cancel

the sarna# Even if a post of Survey Assistant

uss transferred to Del'nij applicant uas not vested

uith any authority sue mo to to give his joining

report against that post. In any case the transfer

of that post to Delhi was cancelled by order dated

9.11,97 ( Annexure-

5. The Oa uiarrants no interference. It is

dismissed. No costs,
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yEOAUALL . . .. .. ,

ri ETIB ER(3 ) \ji CE CHaI Ff-I aN( a) .

I

( OR. A, yEOAUALLi) ( s/r, aDi'ge
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